217 Written Answers

Demenitisation ang unearthing of un-
acctunied money

1320, DR. RAFIQ ZAKARIA.

SHRI TAND KISHORE
BHATT:

DR (SHRIMATI)
HEPTULLA:

Wil] the Minister of FINANCE be
pleased to state;

NAJMA

(a) whether it is 5 fact that propo-
sals regarding demonitisation ang use
of Preventive detention are under
Government's consideration to fusi
out black money;

(b) if s0, what are the details in this
regard; and

(e} whether Government aisg pto-
pose to scrap enactment regarding ac-
quisition of under-valued property and
replace it by a piece of legislation with
more teeth in it to curb the invest-
ment of un-accounied money in real
estate?

THE, DEFUTY MINISTER IN THE
INISTRY OF FINANCE (SHRI

MAGANBHAI BARDT': (a) No, 8ir,
(h) Dus=s ot avise,
(z) No. Sic
Export Import pracedare

1281. DR. RAFIQ ZAKARIA:

SHRI NAND KISHORE
BHATT:
. DR (SHRIMATI: NAJMA
B TULLA:

Wil the tlinisier of COMMERCE
be pleasey ¢ ztate:

(2) whether Goverament proposce to
stmplify the oresent plethory of export
import procedures, which dates hack
to post IT Worlgd War period;

(bY whethar Government have &ap-
pointzd any task force for this pur-
pose; and

(e) if so. what are the details of the
various steps taken in this direction?

[12 AUG. 1980]

to Questions 218

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHERI
PRANAS MUKHERJEE): (a; Sim-
plificatizn of export-import procs-
dures hag heen a constant exercizs,
based on actua] operation of impact
ang expori policies and the exper:-
ence gained.

() Presently, there ig no task force
engaged on this,

(c) The following are main steps
taken so far i1n the matter of simpli-
fication  of import-export  proce-
dures: —

{1y Introduction of Open Gensrval
Licerce gystem for import and ex-
port of certain commodities, dis-
pensing with the formalities of the
individua) imperiers and exporters
obta.ning licences;

(ii; Inlroduction of direet aliot-
ment eystem of distribution of im-
portzd goods by public sector cana-
lising agencies, dispensing with the
neeq for the actua] users to phtain
Relcaze . OQrders from licensing
autherities,

(iiy Introduction of free trans-
ferability of REP licences, dispens-
ing with the need for oblaining
endorsements from licensing zutho-
rities:

fiy7 Authorization of  import
licenze holder: te appoint theirown
ageis for making imports on their
bebalf dispensing with the need for
obiaining letterg of authority from
licensing authorities:

ivy De-ceniralization of impord
licensing work and delegation of
more powers {o the regional jicense
ing authorilies.



